OPEN CQURT

CENTHAL ADMINIS TRATIVE TRIBUNAL
ALIAHABAD  BENCH
~ ALLAHABAD

Civil Centempt FPetitien 246 eof 2002
in
Original Apgplication Neo.875.ef 2002

This the 08th day of December, 2003

HON'BLE MR. A.K.BHATINAGAR, MEMBER (J)
HON'BLE Mi. D.R. TIWARI, MEMBER (A)

hejendrs Singh Kushwaha,

son of Late Shanker Singh Kushwsha,
Resident of Village & rost-Chiler,
District - Ghezipgur.

e oo oo Applicant

By Advocate ¢ Shri A.r.Kushwaha

versus

l: Shri R.C, Eam, ,
Sub-Divisional Insgector (| rosts )
Centrel, Ghezisur.

2. Shri Kerimen Singh, ‘
Supgerintenuent of rost Uffices,
Ghazigur Divisien, Ghazigur.
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By Advocate : Shri Amit Stheleker

By Hon'kle Mr. A. K Bhatnagsr, Member (J)

This contempt sgazlicetion hes been filed under

section 17 of Administretive Tribunals Act 1985 for

wilful disobedience and
punishing the Lesgondents for/non complience of

the order pessed on 20-08-2002 in C.A.Ne. 875 of 2002
in which the fcllowing oxder was gasseds

“",, The U.A. is accordingly allowed. The
order deted 22.7.2002 (Ann A4) is quashed.
The agplicant shall ke entitled to continue
on the post till permanent incumbent comes
to join the duty for regularly selected
candidste, if any, availabkle to jein the

duty." ;
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Za | Learned ceunsel for the resgondents sdbmittea the
the eorder of this Trikunal hes clready keen cemplied with
and filed M.A.No.4773/03 feor exempting the agplicant from
gefsanal sappearance and Suﬁﬁlementary Counter Affidavit
alongwith the csmgliance'repart ( Annexure -1) which is

letter dated 06=-12-2003 passed by the Suk Divisienal

" Inspector (Pest) Central;:Ghazipur.

350 8 We heve gone threugh the aéplication moved by the
respondents and compliance report ( Annexure I ) filed
along with it in which it is steted that the agplicant,

R.S.Kushwaha hes already been reinstated on the pest of

~ Gramin Dek Sewak ( Dsk Wahak'), Pabalwangur with

immediste effect..

4, v Under the facts and circumstsences, we are of the
considered view thst the respgendents have complied with
the erder passed in C.A.Ne. 875 eof 2002. ﬁo cese of
centempt is made out. Therefere, thé contempt petition is

rejected and netices are discharged.

5. - There will be ne erder eés to costs.
Membker A ' Member J
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